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In North-East region has not been 
felt.

American Toariste

18S«. Shri a  C. Sharma: Will the 
Minister of Transport and Comnmnl- 
eatiotts be pleased to state:

(a) the number of American tourists 
who visited India during 1959-60; and

(b) the total earnings from them 
during the above period?
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ernment:
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The Minister of 
Conummicatlons (Dr. P. Svbbwajran):
(a) The statistics of tourist arrivals 
and earnings of foreign exchange are 
estimated for calendar years. The 
number of American tourists who 
visited India during the calendar year
1959 is 21,704

Figures for January-March (1960) 
are not yet available.

(b) Not available. The figures of 
foreign exchange earned from tourism 
as assessed by the Reserve Bank of 
India are generally released by the 
middle of the fol]pwing year.

Rural Water Supply Schenifla for 
Punjab

18S1. Shrl Ram Kriahan GupU: Will 
the Minister of Boalth be pleased to 
state;

(a) whether Government have 
received Rs. 1.2 crore scheme for sup­
ply of drinking water from the Punjab 
Government for the village* of Bhi­
wani Tehsil (Punjab);

(b) if so, the details of the scheme;
i i n

(c) whether it has been examined 
and approved?

The MlnMer of Health (8hrt 
Karmarkar): (a) Yes. Sir.

(b) and (c). Six schemes its detailed 
below relating to Bhiwani Tehsil have

The scheme at 2 above has been 
approved. Schemes at 4, 5 and 6 above 
have been held in abeyance by the 
State Government and the other two 
are under consideration.

I t
RE: MOTION OF PRIVTLBGE

Shrl Hem Bama (GauhaU): Sir.
may I make a submission? I had 
given notice of a privilege motion----

Mr. Speaker: I have disallowed it.
Shri Rajendra Singh (Chapra): 

Even if It is disallowed, may I make 
mention of the fac t.. C/nterruptkms).

Mr. Speaker: If there is a privilege 
motion I must find out whether prima 
facie there is a question of privilsfs 
and then only bring it before the 
House. He roust give me some thn« 
to think about i t

Papers to be laid on the Tftble— 
Shri Moraiji Dtmai,

Shri Vajpayee (Balrampur): What 
about the adjournment motions, Sir?

1MB hiB.

RE: MOTIONS TOR AIWOURNMENT
Shri Mahanly (Dhenkanal): Sir, I 

have to make a submission.
Mr. Speaker: About what?
Shri Blahuoty: About the adjourn-

ment rootioa.
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Mr. Speak'J-: 1 have disallowed it. 
I am prepai-fid lo discuss it in ray 
Chamber with the hon. Member. If 
he can satisfy me, I will bring it up 
tomorrow. He may see me at one 
o’clock. All hon. Members whose 
adjournment motions have been dis­
allowed may come and see me one 
after the other. Let them satisfy me; 
and, if I am satisfied, I will bring 
them before the House tomorrow. 
(Intcrruptiong). Let not hon. Mem­
bers interrupt me.

Papers to be laid on the Table— 
Shri Morarji Desai.

J l M i  b n .

p a p e r s  l a id  on  t h e  t a b l e

A ppr o pr ia tio n  A cco un ts , F xnancs 
A ccounts  and  A u d it  R t

The Minister of Financc (Shri 
Morarji Oesal): Sir, I beg to lay on 
the Table a copy of each of the 
following papers:

(i) Appropriation Accounts (Posts 
and Telegraphs), 1958-59 and 
Audit Report, 1960 thereon, 
under Article 151(1) of the 
Constitution.

[Placed in Library, see No. LT-2064/  
60].

Notification No. G.S.R. 280, dated the 
5th March, 1960.
[Placed in Library, see No. LT-2067/ 
«01.

An n u a l  R eport o f  N a tion al  P rojkcts  
C o nstru c tion  C orporation  L td.

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Sir. I beg to 
lay on the Table a copy of each of 
the following papers:

(i) Annual Report of the National 
Projects Construction Corpo­
ration Limited for the year 
1958-59 along with the Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon, 
under sub-section (1) of Sec­
tion 639 of the Companies Act, 
1956.

(ii) Review by the Government of 
the working of the above 
Corporation.

IPIoced in Library, see No. LT-2067/ 
601.

Mr. Speaker: Shri A. M. Thomas.

Shri Khushwaqt Ral (Kheri): Sir. I 
want to raise a point of order regard* 
ing item (3).

Mr. Speaker: What is the point of 
order?

(ii) Financc Accounts of the 
Central Government, 1948-49 
to 1954-55 (ParU I, II and 
III) and Audit Report, 19S6 
thereon, under Article 151(1) 
of the Constitution.

[Placed in Librarv, ««« No. LT-2065/  
•0].

M b ic b a n t  S h ip p in g  (F o r m s  o p  
L ick ncbs) R ulbs

The Minister of Transport and 
tUons (Dr. P. Snhbarayan):

Sir. I beg to lay on the Table, under 
sub-nection (3) of Section 458 of the 
Merchant Shipping Act. 1958, a copy 
of the Merchant Shipping (Forms of 
Licences) Rules, 1960 published in

Shri Khnshwaqt Eal: The point of 
order is this. This Resolution No. 49- 
159-SV-387 has been published in the 
Gazette of India. . . .

Mr. Speaker: What is that?

Shri Khoshwaqt Rai: Item (b) of 
(ill).

Shri BraJ Raj Sinfh (Firozabad): He 
is referring to item 4, Sir.

Shri Khoshwaqt Rai: Regarding
item (iii) of 4. I have raised this point 
of order.

Mr. SpMker; What is the point of 
order? Is it that it ought not to be 
placet on the Table of the House?




